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[Shri Hem Barua]
question the Speaker's ruling or criti-
cise it and question it in an indirect
way.

Mr, Speaker: I do not think that
the hon, Member has got any doubts
about that—that the Speaker's ruling
cannot be challenged in this House.
But what is doubtful is, whether it
has been questioned at all. If the
hon. Member presumes that it has
been challenged, I do not agree with
him. Nobody has challenged that. I
repeat that I agreed with Shri
Kamath. Certainly the Prime Minis-
ter himself has said ihat certain things
which had been said had distressed
him, as also every citizen of this
country, Even after the explanation
that has been given, I said that it was
not proper even to say as much as
has been said, whatever may be the
context.

Shri Ram Sewak Yadaw rose—

Mr. Speaker: 1 am not allowing
any hon. Member who is not a signa-
tory to this, to put a question.

Shri H. N. Mukerjee (Calcutta Cen-
tral): I cannot actually say if I am
raising a point of order, but certain
issues arise and I ask for your guid-
ance. .

Mr, Speaker: [ appeal to Shri
Mukerjee. His name is not here and
I have all along been refusing every
other hon. Member permission to put
a question, and I would not allow him
to put any question or ask for any
clarification, If he has something else,

he can come to me or write to me, and -

I will try to pursue it if necessary.

Shri H N, Mukerjee: My submis-
sion is that I am not asking for any
clarification in regard to any matter
contained in the Prime Minister's
reply, but there are certain issues in
regard to parliamentary proprieties
which are involved and I would like
to have your guidance here in this
House.
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Mr. Speaker: Then he may kindly
come to me, and then we shall dis-
cuss, and then I will see. I would
request him not to pursue it at this
moment, because I am not allowing
any other Member who is not a
signatory to this notice to put a
question.
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PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE ADMINISTRA
TIVE VIGILANCE FOR 1962

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarmavis):
Sir, I beg to lay on the Table a copy
of Annual Report of the Administra-
tive Vigilance Division for the year
1962, [Placed in Library. See No. LT-
1025(63).

NOTIFICATIONS UNDER THE EMPLOYEES’
ProvipEnT FuNDg AcT

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
Sir, I beg to lay on the Table a copy
each of the following Notifications
under sub-section (2) of section 7 of
the Employees’ Provident Funds Act,
1852:—

(i) The Employees’ Provident
Funds (Third Amendment)
Scheme, 1963 published in
Notification No. G.S.R. 269
dated the 9th February, 1963.

(ii) The Employees’ Provident
Funds (Fourth Amendment)
Scheme, 1963 published in
Notification No. G.S.R. 207
dated the 16th February, 1963,
[Placed im Library. See No.
LT-JO%‘;BS].

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
following five Bills passed by the
Houses of Parliament during the cur-



